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whose  Hindi editions  also have been 
published; and 

(b) what decision has been taken regarding 
the publication of the Gazetteers pertaining to 
Hindi-speaking regions  in  Hindi  also?] 

 

t[THE DEPUTY MINISTER IN THE 
MINISTRY OF SCIENTIFIC RESEARCH 
AND CULTURAL AFFAIRS (DR. MONO 
MOHAN DAS) : (a) Two District Gazetteers 
were published during the last six months. No 
Hindi edition has  been published. 

(b) It is reported that the Government of 
Uttar Pradesh have decided to publish Hindi 
editions of the District Gazetteers. No such 
decision has been communicated by any other 
State Government.] 

 

 

VOTES SECURED BY VARIOUS    PARTIES 

189. SHRI NAWAB SINGH CHAU-HAN: 
Will the Minister of LAW be pleased to  state: 

(a) the number of votes secured by each 
party in the Third General Elections;   and 

(b) the percentage of votes required for 
the recognition of a party and the number of 
parties which have been deprived of the right 
of recognition as a result of not securing the 
required percentage of votes?] 

 

f[THE DEPUTY MINISTER rN Tire 
MINISTRY OF LAW (SHRI R. M 
HAJARNAVIS) : (a) Complete information 
about the votes polled by the political parties 
at the recent general 

t[ ]   English  translation. 
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elections is not yet available in the Election 
Commission. It is being collected and 
analysed, but the process will take some time. 

(b) For getting recognition for the allotment 
of a symbol, a party has to secure 4% of total 
valid votes in a State. The position regarding 
the recognition of political parties on this 
basis will be reviewed as soon as complete 
information about the votes polled by the 
parties is  available.] 

 

CASES OF REPOLL   IN THE   GENERAL 
ELECTIONS 

190. SHRI NAWAB SINGH CHAU-HAN: 
Will the Minister of LAW be pleased to state: 

(a) the number of places where there has 
been a repoll in the Third General Elections 
and what was generally the reason  therefor;  
and 

(b) the number of cases in which 
reference was made to the Election 
Commission for advice or orders?] 

  
t[THE DEPUTY MINISTER IN THI 

MINISTRY OF LA.W (SHRI R. M 
HAJARNAVIS) :     (a) The Election Com- 

 English  translation. 


